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I N r1HE CETAIJ ADMIItSTwUvE 1I3UL 
CU TTACK BE H; CU TrAcK. 

ORIL APPt4ICAaoN O. 25 OF 1993. 

Ottack, this the 26th day of April, 1999- 

i ranj an sahoo. 	 S... 	 Applicant 

-Ve rsus- 

Union of India & Others. Respordertz 5 

DR ISTRUCO 

I. 	the the r it be referred to the reporters or not? 

2. 	iether it be Circulated to all the Benches of the (J1t 
Central Administrative Tribunal, 	not? 

(G.RAsmi4) 	
qsjm~ MEI'4BER(JUDIOIAL) VICE-ZiAl. A~'17 



It  
Central Administrative Tribunal 

Cuttack Bench 4i Cuttack, 

Original Application No.25 of 1993. 

Cuttack this the 26th day of April,1999, 

CO RAM: 

E HO iOURABLE MR. SOM TI SOM, VICE-Qi?1 4AN 

AD 

HE HOOURABLE MR. G. RASIMHAM,MJIBER(JUDL.) 

... 
. rarij an Sahoo, aged about 31 yea rs, 

Son of Shri $atrughna Sahoo, 
At/po. jasuapall i, Via ,Mahakal apada, 
DiSt.Cuttack, 	 ... 	... 	 Applicant, 

By legal Practitioner : M/s.Devanand Mishra, R. N. Mailt, 
A. Deo, B. S. Tripa thy, P. Pa rida, 
Advocates. 

-VersUs 

Union of India represented by its Secretary, 
in the Departnerit of Pts,Dak Ehawan, New Delhi. 

Chief Postmaster General,Orissa Circle, 
ubanesw a r, Dis t. Khu rda. 

Senior Supeririterxlent of Post of fices, 
Cuttmck North Divisiori,CUttaCk, 

Sub-Divisional Inspector (Postal), 
Kend rapara, DiSt.Kendrapara, 

Sh ri Gobind a Chand ra Patra, A t/po. J asuapall 1, 
vi a. Mahakalpada,Dist. Cuttack. 

''S Respondents. 

BY legal practitioner 
for Respor1ents 1 to 4 : Mr.S.B.Jena, Additional Standing 

-00 	 Counsel Central). 

By legal practitioner 	: M/s.S.Kr.Mchanty,s.P.Mchanty, 
for Respondent No.5 	 Advocates, 

(Intervenor). 



- 

OD ER 

MR. SOM-\ATi SOM,V.tCE-IAIRMAN: 

In this Original AppliCation,urxler section 

19 of the Administrative Tribunals ACt,1985, the applicant 

has prayed for a direction to the Respondents to consider 

the case of the applicant keeping in view of his educational 

qualification and exrience in the post of Extra Departhental 

Branch pct Master,Jasuapa1li,Departiental Respondents have 

filed cxinter cpposing the prayer of the AppliCant.Se].ec ted 

candidate,Mr.G.C.Patra,who was not arrayed as Fspondent,jn 

this Original Application,was irnpleaded as an Intervenor and 

he has also filed cainter opposing the prayer of the Applicant. 

Respondent No. 5 has also filed an Additional ccunter. w have 

heard Shri A,Deo,learned Counsel for the Applicant,Shri S. B. 

Jena, Learned Additional Standing Counsel appearing for the 

Departrrntal Respondents 1 to 4 and Shri S.P.Mcanty,learned 

ccunsel appearing for the Respondent M0.5 Intervenorand 

have perused the records.por the purpose of deciding this 

Original Application,it is not necessary to go into too many 

fcts of this case,The present dispute relates to the selection 

and appoirithnt to the post of E.D.B.P.M.,Jasupalli.Fran the 

c oj.nter of the Respondents, it is seen that the case of the 

Applicant and Respondent Mo. 5,were considered by the 

DepartTental AuthOritieS and Respondent 1b.5 was selected on 

the ground that he had obtained 1 269' marks out of '700' 

which works cxit to 38.42% and the applicant has secured 

1 296' marks out of 8OO' which works out to 37%.According to 

the ins truc tions of Di rec tor Oa ne ral of posts, amongs t eligible 



1/31/ 
candidates, the person who has secured higher percentage of 

marks is to be selected and as Respondent No. 5, in this case, 

has secured higher peLcentage of marks in th Mtrtc1lation 

examination, the Departnental Authorities have done right by 

selecting him to the Post, 

2. 	 In view of this,we do not find any merit 

in this Original Application which is accordingly rejected 

it without any otder  as to costs 

(G. PAsIMHAM) 
MEMBER(JUDICIAL) 

WM  

VICE-cH,A99 


